
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

o.A.NO.1535/2003

Tuesday, this the 17th day of June, 2003

Hon'ble Shri Govindan S. Tampi, Member (A)

Vacation Bench

Shri Vi jay Iiumar Aggarwal,
;/o Shri Inderjeet Gupta,
R/ o A- 2-14 , Iiidw.ai Nagar ,

\eri DeIhi-110023.
[',m1->1o1-ed as a process server/despatch
Rirler with High Court of Delhi.

( Bt- Advocate: Shri Vikas Gautam )
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